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Tes-Estate Owners in Kerala

#1137, Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a memorandum setting
out the grievances of owners of small
$ea estates in Kernla has been received
by Government;

(b} whether any steps have been
taken to redress the grievances men-
tioned in the said memorandum, and

(¢) 1f so, what?
The Minister of Commerce (Shri
Kanungo): (a) and (b) Yes, Sir.

(¢) The main grievance related to
the fixation of crop basis of the estates
end the 1ssue of export quotas 'The
Tea Board has since devised a method
fo1 the expeditious fixation of crop
basis and 1ssue of export quotas.

Shri Maniyangadan: May I know
whether the applications of small
holders for registration had been
allowed?

Shri Kanungo: 1 have not got the
exact information The information at
my disposal 1s that the basis for crop
estimation has been completed and the
export quotas have been 1ssued
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Shrimati Tarkeshwarl Sigha: May
1 know whether the Government is
in a position to indicate the cost of

production of newsprint from bagasse
and also from wood pulp?

Shri Manubhal Shah: It will be too
early to judge as to what would be
the cost of production. It is a new
invention which came out only last
year. By and large, pmima fucie, one
can say that it is easier to process
bagasse than bamboo or other woods
.and raw materials.

Shri 8. V. Ramaswami: What would
be the minimum capacity of an
-economic unit and how much bagasse
‘would be required for such a unit?

Shri Manubhai Shah: 100 tons can
be said to be an economuic unit. 1:2.4
is the ratio. About 72,000 and odd
tons of dry bagasse would be requir-
ed for 30,000 tons of newsprint.

Shri T. B. Vittal Rao: These nego-
tiations with the German experts
have been going on for quite some
time now. When is it likely to con-
«clude?

Shri Manubhai Shah: As I have al-
ready indicated in the latter part of
my answer, much depends upon the
foreign exchange and the credit pay-
ment terms we get. Actually speak-
ing, we are all satisfied on the techni-
<al side, location of the site and the
resources of raw materials. It is
really credit and financial sides that
have to be looked into.

Shri T. B. Vittal Rao: May I know
‘whether it will be completed during
rthe Second Plan period?

Bhxi Manubhai Shah: We hope so.

Bhri Bishwanath Roy: May I know
wriether the Government's attention
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was drawn, to the fact that in Eastern
U.P. and North Bihar bagasse is
available in abundance, before decid-
ing on the location of the factory.

Shri Manobhai Shah: This is very
well known.

Minimum Wages Act

*1142. Shri B. 8. Murthy: Will the
Minister of Labour and Employment
be pleased to state the States in which
the provisions of Minimum Wages Act
are not yet implemented with regard
to Agricultural Labour?

The Deputy Minister of Labour
(Shri Abid Ali): Madras and Kerala.

Shri B. S. Murthy: How many
viliages have been brought under this
Act 1n Andhra?

Shri Abid Ali: Complete informa-
tion has been given in the report
which is available in the library. It is
a printed document

Shri B. S. Murthy: The roport is 8s
old as two vears.

Shri Abid Ali: Since then, not much
has been done.

Shri Ranga: Is it not a fact that in
most of the villages even 1n Andhra
Pradesh and Madras—not to speak of
other States—this Act has not been
applied to agricultural labour?

Shri Abid All: The areas in the
States where the Act has to be made
applicable had been mentioned in that
report. What is not mentioned is not
there. ’

Mr. Speaker: Is it the contention of
the hon. Member that even where it
is on paper, it has not been extended
in practice?

Shri Ranga: My point is this. We
have given certain time to the State
Governments within which they
should extend the provisions of this
Act to agricultural labour all over the
State. There have been many exten-
sions. In spite of all that, even today,
in most of the villages, it has not beén
extended to agricultural labour





